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(b) whether any verification has been made 
to ascertain the authenticity of those charges 
and if so, what is the outcome thereof; and 

(c) what action Government propose to take 
against each of such Ministers? 

THE MINISTER OF HOME AFFAIRS 
(SHRI L.K. ADVANI): (a) to (c) A 
communication has been received from a 
Member of Parliament regarding certain 

 allegations against a Union Minister which is 
in the process of being examined. 

Encroachments in Government Colonies 

773. SHRI SURYABHAN PATIL 
VAHADANE: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the area-wise unauthorised 
encroachments detected in Government 
colonies under the jurisdiction of Deputy 
Commissioner of Police (South-West District). 
New Delhi; 

(b) what action has so far been taken by 
police authorities to romove these 
encroachments as on 31.5.98; 

(c) whether it is a fact that instead of 
initiating action to remove the encroachments 
the encroachers are making expansions of their 
encroachments; 

> (d) if so, the detailed reasons for the inability 
of police authorities in the removal of 
encroachments; and 

(e) the action Government propose to take 
to remove these encroachments and by when 
these are likely to be removed? 

THE MINISTER OF HOME AFFAIRS 
(SHRI L.K. ADVANI): (a) to (e) The 
information is being collected and will be laid 
on the Table of the House. 

Invoking of Article 356 

774. SHRI J. CHITHARANJAN: 
SHRI GURUDAS DAS GUPTA: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Prime Minister's attention has 
been drawn to the statement being made by 
some of his colleagues in the Cabinet on various 
occasions on invoking Article 356 against State 
Governments in their respective States; and 

(b) if so, what is Government's accepted 
policy in regard to the invoking of Article 356? 

THE MINISTER OF HOME AFFAIRS 
(SHRI L.K. ADVANI): (a) and (b) The 
Constitution of India clearly mentions the 
situation in which article 356 can be invoked. 
The said article can be invoked if the President, 
on receipt of a report from the Governor of a 
State or otherwise, is satisfied that a situation 
has arisen in which the government of the State 
cannot be carried on in accordance with the 
provisions of the Constitution. The Government 
is against any misuse of the said article. 

Multipurpose Identity Cards 

775. SHRI J. CHITHARANJAN: 
SHRI GAYA SINGH: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Government are considering a 
proposal to introduce multipurpose identity 
cards to every citizen in the country; and 

(b) if so, the details thereof? 

THE MINISTER OF HOME AFFAIRS 
(SHRI L.K. ADVANI): (a) and (b) Yes, Sir. The 
proposal is to issue multipurpose National 
Identity Cards to all citizens of 14 years and 
above. The persons below 14 years are to be 
compulsorily registered under Registration of 
Births & Deaths Act, 1969 and the names of 
such persons are proposed to be included in 
father's/mother's cards. Separate coloured cards 
are proposed to be issued to non-citizens. The 
multipurpose National Identity Cards are 
proposed to be used for the purpose of issuing 
passports, driving licences, ration cards, health 
care, admission in educational institutions, 
employment in public/private sectors, life and 
general insurance as also for maintenance of 
land records and urban property holdings etc. 

Recommendations of Dharam Vira 

National Police Commission 

776. SHRI KULDIP NAYYAR: 
SHRI J. CHITHARANJAN: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Supreme Court has directed 
the Government for speedy implementation of 
20-years old Dharam Vira National Police 
Commission recommendations; and 
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(b) if so, what steps are being taken in this 
regard? 

THE MINISTER OF HOME AFFAIRS 
(SHRI L.K. ADVANI): (a) Yes, Sir. 

(b) Pursuant to the directions of the Supreme 
Court issued on 6.5.98 a High Powered 
Committee headed by Shri J.F Riberio has been 
constituted on 25.5.98 to review recommen-
dations of the National Police Commission and to 
suggest ways and means for implementation of the 
pending recommendations. 

Request by Delhi Government to 

Dereserve ST Quota 

777.  SHRI JALALUDIN ANSARI: 
SHRI J. CHITHARANJAN: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Delhi Government has 
sought Home Minister’s permission to do away 
with 7.5 per cent reservation for Scheduled 
Tribe candidates in recruitment as the Centre 
has never notified any tribe as a Scheduled 
Tribe in Delhi; and 

(b) if so, the details thereof and 
Government’s reaction thereto? 

THE MINISTER OF HOME AFFAIRS 
(SHRI L.K. ADVANI): (a) and (b) In the 
absence of a notification under Article 342 of the 
Constitution specifying tribes or tribal 
communities which shall be deemed to be 
Scheduled Tribes in relation to the National 
Capital Territory of Delhi, the Government of 
NCT of Delhi had sent a proposal dated 
02.01.1998 to delete the provision for 
reservation for Scheduled Tribes for the purpose of 
employment under that Government. They were 
advised on 09.03.1998 to defer a decision in the 
matter till the outcome of a review petition filed 
by the Government of India in the Supreme 
Court in a similar case of Local Born Association 
of Andaman & Nicobar Island Vs. UOI and others 
became known. 

During the discussion on the Motion of 
Confidence in the Lok Sabha on 28.3.98, the 
Prime Minister assured the House that he would 
take up with the Government of Delhi the 
matter regarding preparation of a list of 
Scheduled Tribes in Delhi for the purpose of 

reservation in jobs. Government of NCT of 
Delhi have since approached the Government of 
India for permission to appoint a Commission to 
prepare a list of Scheduled Tribes for Delhi. 

Asian Immigrants in Britain 

778. SHRI KRISHNA KUMAR BIRLA:      

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(c) whether Government are aware that  
Delhi has become a centre of a racket engaged 
in the smuggling of illegal Asian immigrants 
into Britain; 

(b) if so, whether the recket involved in such a 
trade has been identified by Government; 

(c) if so, the details thereof; and 

(d) what action has been taken by 
Government in the matter? 

THE MINISTER OF HOME AFFAIRS 
(SHRI L.K. ADVANI): (a) The Delhi Police 
have reported that no such racket has come to their 
notice. 

(d) to (d) Do not arise. 

Need for Increased Surveillance 

779. SHRI NARENDRA MOHAN: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether Government are proposing to 
examine the suggestion of General Officer 
Command-in-Chief, Northern Command, Lt. 
Gen. Surjit S. Sangra necessitating an urgent 
need for increased surveillance for maintenance 
of internal security in view of the ISI spreading 
its activities to new States, as reported in the 
Hindu of 2nd May, 1998; 

(b) whether the present intelligence 
agencies deployed in tackling such situations 
are adequate or strengthening of such agencies 
or creation of new agencies are being 
considered; and 

(c) if so, what are the details thereof? 

THE MINISTER OF HOME AFFAIRS 
(SHRI L.K. ADVANI): (a) to (c) Government is 
aware of ISI designs to carry out espionage, 
subversion and sabotage in India in a 
clandestine manner and is taking all necessary 


